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Hon'ble Mr. Justice V. 3, Malimath o

The only direction in the judgment of the

Tribunal in O.A. No, 627/88 rendered on '20.7,1992

is to direct the reSpt')ndents tc have the matter finally
considered by the appropr xate commlttee at an early
date, preferably. wlthm $ix months from the date of
receipt of a.copy of the order. Learned counsel for
the reSpondentvs produced before us a copy of the

order dated 20.1.1994 from which it is clear that

a decision has been taken not only by the committae

e/ ‘/’

but by the Government on consideration of the

recmmendatmns of the conmittee., The _effect of the

f\/dec ision is to provide & higher scsle of pay c‘f..;'



%

ZRs;14oo-2300 to eight posts of Supervisors (Non-

Technical) without any benefit of higher fixation
for the remaining pests. The order has prospeciive
éffect. This, according to the leafned ¢counsel for
the respohdentg, is in full compliaqce of the
judgment of the Tribunal, The petitioner who argued
his case in person, submitted that this does not
bring any relief to him, It is submitted that
some of the petitioners have already retired and
they would not get. any benefit out of this judgments
He also submitted that there is no justification
for restrlcting the benefit of the higher pay scale
nly to exght posts. But these are not grievances

which we can entertain~in'cantempt of court

praceedings haviﬁg‘regard to the Limited relief

grented by the Tribunal in favour of the petitioners
in O.A. 627/88. The Tribunal has\made it clear that
if the applicants still feel 2ggr ieved after the

dec isioen is taken 3s pér the directions of the

Tr ibunal, they would be at liberty to file a frash

eriginal application, " That is the only course

open’to the petitioner now. Shri Gian Singh, one

of the petitioners, submitted that he has already
ratlred and he - is not well «nd that filing & fresh
or iginal appllcatlon would mean considerable delay

and that he may not get any relief in his life time,

2. V In these circumstances, all that we. need Say
is that it iS~Cpen to the petitioner tc make a

fresh application and also seek early hesring of



2N

ij

Ve

-3 - N (a5

. A '
his spplication. When such reguest is made, it is
obvious that his request would be considered in a

just and reasocnable manner,

3.  As we are satisfied that the judgment of the
Tr ibunal has been complied with, no further sction
under thet:ontempt’of(:ourts'Act is possible,

These proceedings are asccordingly dropped,
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( 8. Be gdige ) ' { V. 5. Malimath )
Membe (a) _ Chairman



